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1 APPLICATION NO(s), 586 of 199@ 4

Te

Mpplicant(S) H,R,Veersne Goud w/s. 5322929592&22 Post & Telegraphs

! Depertment.
| .
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1. Sri,H.R ,Veerena Goud,

Sub-Divieionel Inspector (Postel),

Byadagi,Dharvad District,

2, The Post Master,
Head Post Office
Ranesbennur Head bffice,

Pin-581120,

3. Post Master Genersl,
N.K.Region,
Dharuad-580001.

4, The Member(P),

Postz1 Boerd,
New Delhi-1,

Bangelgg

Byadegi Postal Sub-Division,

SUBJECT:~ Foruvard of copies of the Order passed b
: he Central dmini<tra ive Tribunal Ban alore BSench

Please find enclosed hersuith & copy of the ORDER/
STAY/INTERIM ORDER.passed.by.this Tribunel in the ebove said 4

epplicatien(s) on 290693,

risg% , 0’{(, 4 : !)

Bort

115{ DEPUTY REGISTRAR
J

UDICIKL BRANCHES,
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of proviso 1[ITI]) of FR 22 read with G.I.-O. 7. We are told that
the authorities have not disposed off the said representation

alt'hough i‘t; is .ore than six .onths since it was made. While
we take that the representation ‘has reached the authorities we
do not see why it has been kept pending resulting in the applicant
being forced to .uove this Couart. Because this is a .matter which
could have been remedied at .t'neir owa ends as the derand or claian
made is tenable under law. Under these circuastances all that
we should do is to direct the seaber, Postal Board, to whan the
representation Annexare A-4 has been addressed, to coasider and

dispose off objectively tne reprasentation .ade by the applicant.

we direct the disposal should be done witnin two .oaths frog.

the receipt of a copy of this order. The regis&y will sead
a copy of this order to Meaber, Postal Board, New Delni. With
these observations, this application staads disposed off at the
adaission stage itself.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGRLORE  BENCH

® _ : Second Floor,,;"j
‘ g Commercial Complex,
Indiranagar, :
Bangalore-560038
rh
Miscellaneous Application No.352 of _9_92,__8 1885

APPLICATION NO(S) 586 of ]222,
APPLICﬂNTS.H.R Veerana Goud v/sRFSPDMDENTS'f%st & Telegraphs Deptt.

TO. . ' 3 ) -_:f' o

1. Sri.H.R.Veerana Goud,
Sub-Divisional Inspector(Postal),
Byadegi Postal Sub-Division,
Byadagl, Dharwad District.

2. The Post Master, , g
Head Past Office,, . ' —_-
Ranebennur Head 8ffice‘ : :
Pin Code No0.581120.

3.  The Post Master General{Chief)
- Karnataka Circle,
- Bangalore=560 OCl.
4, The Member(P),Postal Board, NDelhl-l.

Se Sri.M.Vasudeva Rao, B B -
C.G.S.C.,High Court *ldg, angalo;e—l. o

Subject:- Foruardlng:of copies of the Order passed by o
- the Central delnlstratlve Trlbunal,angalore,

Please find enclosed herewith a copy of the
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the °
above said application(s) on 15th Sept, 1993,

072/ UD'IC IAL BRANCHES .
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L o i BEFORET:IECEN’I‘RALAD\!INISI‘RATIVETRIBJNAL
®* i ~ BANGALORE BENGH : BANGALORE

| DATED THIS THE TNENTY NINEI‘H DAY OF JUNE 1993
‘ ‘ Present '
- Hon'ble Mr. Justice P.K. Shyassundar ... Vice Chairuan

Hon'ble Mr. V. Ramakrishnaa ... Meaber [A]

'APPLICATION NO.586/93) 3 7
\ ~ .- H.R. Veerana Goud,
’ ub-mnsional Inspector [Postal],

Byadagi Postal Sub Da., _ | :
Byadayi, Distt:Dharwad : .+« Appliance

Ve

1. Post Master
Head Post OfflCé
Ranebermur, H.O. 581 120.

2. Post Master General
N.K. Region,
‘Dharwed—SSO 001.

3. Meanber [P],
~Postal Board,

New Delh1 -1. . - ' ...’ReSpondents '

This alxpplication having cone up for adaission before this

Tribunal today, Hon'ble vlce-Chalman, made the followmg

ORDER

1. We haé}_e heard the applicant in person. This .matter has-

been pested‘- -for adaission. - The grlevance of the applicant is
-in a l:uu.te\d canpass and confmed to placmg hin in the appro-
priate pay scale. The' appllcant is not satisfied with wh_at has
‘been done to -hia under Amnexare A-2 in which he is pro.mted
g A.He,_ ﬂerefef'e';-‘ made a ;eérésentaﬁim. et' Annexure A-4  dated
N\

.10.1992 asking the authorities to extend to hium the - benefits



.

of proviso 1[III] of FR 22 read with G.I.0. 7. We are told that
the authorities have not disposed off the said representation

although' it is more than six months since it was made. While

we take that the representation has reached the authorities we

do not see why it has beea kept pending resulting in the applicant
being forced to .ove this court. Because this is a .matter which
could have been resedied at their owa eads as the demand or clain
made is tenable under law. Under these circusstances all that
we should do is to direct the Meaber, Postal Board, to whan the
represeatation Annexure A-4 has been addressed, to consider and
dispose off objectively the reprasentation .nade by the applicant.
We direct the disposal should be done within two .sonths froa.
the receipt of a copy of this order. The registfy will send
a copy of this order to Meaber, Postal Board, New Delhi. With
these observations, this application staads disposed off at the
adaission stage itself .

' /9.:./
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MEMBER [A) VICE-CAATRMAN

o s e A e Ny g - ot



ln the Central Admmlstratwe Tnbunal
Bangalore Bench

«
Bangalore
Applicafion NO..e oo 5% ........ of 199 2
ORDER SHEET (contd) MA1G - 35?—]33 |
Date Office Notes ' Orders of Tribunal

PKS (vC)
15.9,93

Heard the learned counsel.
for the applicant in this .
application wherein the Government
seeks more time to comply with the
directions given by this Tribunal
while disposing off D.A.No,586/93
dn 29,6.93. On the aforesaid date,
after hearing the applicant, who
appeared in person and argued the
matter for admission, yé‘fﬁBﬁEht
that the application itecelf could
be disposed ofP}by dlrectlng the
Member, Postal Board to whom the
applicant had addressed a
representation, a copy of which
had been produced at Rnnexure A-d,'
to consider and dispose it off as .
objectively as possible and ordered
that the same should be done within

);?ﬁvE'muo‘mmnths following receipt of a
f(;zifjh’bdb% oﬂ«the Tribunal's order.
,;.":‘,;'“;(‘ f‘laﬁ.\i\dmlttedly, a copy of the order
- ha \beengrecelved by the Department

\
- &§‘14,7. 3 and, therefore, further

(
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Date | . Office Notes ' Orders of Tribunal , .
i

action shoqld have been taken ‘and
the matter concluded by 14,9,93,

.Today, an application is
moved asking for more time and,
in the facts and circumstances of the
case, I deem it desirable to extend
the time granted to dispose off the
representation referred to supra
at the earlier hearing by a fdrtﬁer
per;od~o€ three months from this day,
With this observation, this
'application stands disposed off,

= .
gﬁfra;y,ﬁunmlch a copy of this order to
'éﬁkri;' thebleirned S¢anding Counsekl so
. Sl e
; réf Y that\héxcan advise the Department

NiPsustdbl!
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VICE CHAmMAN Y%

\-.MHAL ADRIMISTRATIVE TRIBUNY
" ADDITIORAL BEMCH
BAIIGALORE




o . N BANGAL(BE BENCH

APPLIGANTS :

.fCENTRAL ADMINISTRAIIVE TRIBUNAL

*-Second Floor o -
‘Commercial- Complex,
.. -Indiranagar, . © -
o Bangalore-560 038.,

Dated. 7 APR 1994

-—-—-—-—---—-- -———-

e e ot

DENTS
.Sri.H.R.Veerana Gouda - v/s.

'T E Pbst Easter Ranlbennur HPO & Ors.
. Oe . - : ' ' o

le - ’Srl H.R Veerana Gouda '
. Sub-Divisional Inspector(Pbstal)
- .Byadagi Post,
~ Dharwad Dlstrlct-581106.

2. The Director of Postal Serv1ces,
- "~ North Karnataka Reglon,

o Dharwad-580001 .

8

Subjecté~'ForWard¢nq of co “1eo ol the Crders passed by the
' Central adeleuratl ie TzlbunaL,Baﬂgalore.

P&ease flnd enclosed her°w1+h a copy of the- GRDER/
STAY ORDER/INTERIM CRDER/, passed by this Trlbunal in the above-

“mentloned appllcatlor(s) on 21-06-1994.

lsw@ o . . | -
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. a’( - . DEPUTY REGISTRAR (Y
o - "JDICIAL BRANCHES.
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: o - QA No 586 /93
IR Voot Gl 1 Poc i, b0y Reibermyr b

Date , ® Office Noges RTINS R ék TS Orders of Tribunal af

[

|Orders on M. No.57/94

PKS(VC)/TVR(MA)

| "““This M.A. was adjourned for today for

: . : ' ’ ,hearlng the applicant“therein. “Despite o

h service of . notice well in_advance, we find
that he is absent even today. We think there
is little reason for -him to complain in this
application about non—compliange}ofjtha direc-
tions of this Tribunal. The directions issued
| | to the resporidést Govt. about fixation of his
€§A? A ‘ ' pay in relation to which the man Had some

" grievance. He had made a repfesgntgtion to
the Member of the Postal Board and that

‘reprasentation having been remained undlsposed

of, the Tribunal on the earlier occasion gave
Ta directlon to dispose off the said represen—

tation.

2, Now, we find that the said repfésentation
by the applicant has been disposed off and
the result of such xwmxesmxkukxum disposal

_ had been notified to the applicant who we

o find, however feels still aggrieved;by the
order made on disposal of his representation.
But he has choser a wrong remedy by askinglus
to teke action sgainst the Govt. for mot
having complied with the direction by filing
this M.A. This aspect becomes clear from
teading of para 3 of the M.R. The M.A. is
totally‘misconceived. If the applicant is
not satisfied with the passing of the order
by the Govt. on his representation, he has to
‘file an independent application and not an

Yl interlocutory application in a proceeding
which has already been disposed.f
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Y In the Central Admmnstratwe Tribunal
Bangalore _Bench

Bangalore

Application No..........‘..5..&6.‘“...‘.........“........of 199-3
ORDER SHEET (contd)

Date Oftice Notes ~ .Orders of Tribunal

[

from pre-page.

| This M.A. theref‘bre stands rejected. If the'
applicant still feels aggrieved by the order
of the Member, Postal Board, he is still.fre QE
to file & fresh application and seek ﬁﬁaf.',

o
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